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ORIGflL AP?LICATIOi.. No.132 of 1994 

Date of disposal: March 18,1994. 

Subsh ClThndra Kandi 	 .. 	Aop1icnt 

Vs 

Union of Indj& Others 	 Respon'ents 

(FOR INSTRUCT I(--N$) 

Whether it be referred to the reorterg ornot? ,)x 

Whether it be circulated to all the Benches of the 
Central Adminstratjve Tribunals or riot? 

g: 3  
(i.p .:CHzRYA) 
VICE CHAINAN 



CENTR ADMIN1jTAATIVZ TRIBUNAL  
Ct.Y2T7CK BNC :CUTTCj( 

Original App1ictjon No.132 of 1994 

D< te of disposal:March 18,1994. 

Subash Chandra Kandj 	... 	
S.. 	 Applicnt 

Versus 

Union of India & Others 	 esoondents 

For the Applicant 	... Mr,D.p.Dhalsamant,dv3cate 

For the ResDondents 	Mr.shok Plisra  learned Senior 
S anding Counsel (Central). 

CORA: 

THE HONOUI2L± MR .K.P.7CHRYT,VICE CHAIRN 

... 

JJL) GMENT 

K..ACHARYA,V.C. 	 In this app1iction under section 19 of the 

dministratjve Tribunals Act,1985,the Petitioner prays 

for a direction to the Opposite Parties to consider 

the case of the petit itner aioflgwith others for the 

post of Extra Departmental Delivery Agent of Briku1 

Branch Post Off jce 5it was told to me by Mr.Dhalspmant, 

learned counsel for the petitioner that the petiti?ner 

has filed his application for considertjon of his 

case to the post of EDDA of the said Post Office alongwith 

all documents in time except the residential certificate 

and the charcter certifjcate.These documents were 

filed beyond the scheduled time.petitioner apprehends 

that his cpse may not be consideredby the authorities. 

In case all the above mentioned facts are true and correct 

and in case tl-e selection has not been completed as yet, 

case of the petitioner be considered a1onith others 
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and he/she whoever is found to be suitable order 

of appointment be issued in his/her favour, 

This order is passed after hearing Mr.Dhplsamant 

learned counsel for the petitioner and Nr.Ashok Misr 

learned Senior Standing Coansel(Centraj). 

Thu,the app1icatin is accordingly disposed 

of.No Costs 

VICE CHAI.MAN 

Central dminstrative Tribunal, 
Cutt ack Be nch/K.Mohanty/1B.3 .94. 
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